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Memo .M\ 7. X.../DAY/2023 Dated . .2.?7.’!,/. 2223
Legal Opinion

Central Pollution Control Board vide its office memorandum dated
07.01.2020 issued guidelines for setting up of new petrol pumps. As per clause
‘H’ of said guidelines reproduce as under: -

“In case of siting criteria for petrol pump, new retail outlets shall
not be located within a radial distance of 50 meters from schools,
hospitals (10 beds and above) and residential areas designated as
per local laws. In case of constraint in providing 50 meters distance
retail outlet shall implement additional safety measures as
prescribed by PESO. In no case, the distance between new retail
outlet from schools, hospitals (10 beds and above) and residential
area designated as per law shall be less than 30 meters’.

The word “schools” is mentioned whereas the word “colleges” is
not mentioned in the guidelines. However, in my opinion it would be appropriate
to seek the clarification from the CPCB regarding as to the inclusion of colleges
in the word “schools” as mentioned in the guidelines dated 07.01.2020 issued by
the CPCB because there is no clear guidelines, notifications and instructions
regarding inclusion/exclusion of the “colleges” in word “schools” for the said

purpose. [/p
Submitted, please. //30 1172
(Guldev Kumar)

Deputy District Attorney,
Yamuna Nagar.

I agree with the opinion of Sh. Guldev Kumar, Deputy District Attorney.

6°\\\\%
District Attorney,
Yamuna Nagar.
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. Additional \ ty Commissioner, Yamunanagar
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Detailed inspection report in compliance of orders issued by
District Magistrate vide letter no. 462 dated 22.09.2023.

The site of the proposed retail fucl outlet in between Jagadhri Bus
Stand to Aggarsain Chowk which is mentioned in the complaint filed
before Hon'ble NGT New Delhi vide OA No. 408 of 2023 tilled as Harvinder
Singh Vs. State of Haryana and Others was visited on dated 22-09-2023
by the team comprising of following officers: -

1. Additional Deputy Commissioner, Yamuna Nagar.
2. Sub Divisional Magistrate, Jagadhri.

3. Regional Officer, HSPCB, Yamuna Nagar.

4

. District Higher Education Officer, Yamuna Nagar.

Point wise reply of points as asked by District Magistrate, Yamuna
Nagar vide letter no. 462 dated 22.09.2023 is as below: -

Observation 1. Tg& WAfd &t RUIE f37i% 28.06.2023 S 5 Iynveaiy
SRRl & SR & U $HIG 842 / Toldowlo AP 28.06.2023 ¥ Wiegy §
T &% @ B G S 3 I 9 RAE ¥ 7 P vewe Rioar 98 F w5 e

07.01. ZOZO(WW)$ﬁT§HﬁHﬁHﬁW-ﬁ€Qﬁ$&H€RWEﬁW%
31qT g1 ?

Reply Point 1:- The distance of the auditorium situated in the college
premises was measured on the spot by revenue department from the
proposed vent pipe location shown in the drawing of the retail outlet and
same was again found approx 11.3 meter, which is not fulfilling the
criteria laid down by Central Pollution Control Board vide memorandum
dated 07-01-2020 (Point-H) wherein the desired distance is 50 meters
from fill point /dispensing units/vent pipe whichever is nearest from
schools, hospitals (10 beds and above) and residential areas designated
as per local laws, In no case the distance between new retail outlet from

schools, hospitals (10 beds and above) and residential area designated as
per local laws shall be less than 30 meters.
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In view of position explained above, it is found that the said retail
fuel outlet is not meeting the required siting criteria distance as laid down
by central pollution control board vide memorandum dated 07-01-2020.

Observation 2. Jef® wa & gr1 RA MU g1 &1 Tal & IFAR 1 T /
Fow o & ¥0a g il fan o g @ 3rva Tel?

Reply Point 2:- Principal of Hindu Girls College, Jagadhri has submitted
sale purchase documents vide their letter dated 05.10.2023 and as per
the conditions of sale deed there is no objection in setting up of Petrol
Pump on the said land (copy of letter dated 05.10.2023 and copy of lease
agreement is attached herewith). However petrol pump cannot be

established on this land as it violates Point No.-H of CPCB memorandum
dated 07.01.2020.

Observation 3. Ui @RI U&d f&d 7¢ <SG H University Grant
Commission Act, 1956 (College definition) Haryana School Education Act
1995 (School definition) @ Hindu Girl College Law bye laws & ERERTII]
Y |

Reply Point 3:- As per the criteria laid down by Central Pollution Control
Board vide memorandum dated 07-01-2020 (in Point-H) it is mentioned
that “In case of siting criteria for petrol pumps new Retail Outlets shail
not be located within a radial distance of 50 meters (from fill point/
dispensing units/ vent pipe whichever is nearest) from schools, hospitals
(10 beds and above) and residential areas designated as per local laws. In
case of constraints in providing 50 meters distance, the retail outlet shall
implement additional safety measures as prescribed by PESO. In no case
the distance between new retail outlet from schools, hospitals (10 beds
and above) and residential area designated as per local laws shall be less
than 30 meters Na high tension line shall pass over the retail outlet”.
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Therefore, the Applicant has submitted documents of University
Grant Commission Act, 1956(College definition), Haryana School
Education Act 1995 (School definition) and Hindu Girl College Law bye
laws for clarifying the definition of school and college and pleading that
Hindu Girls College is a college and not a school and thus they are not

covered under point no. H of Central Pollution Control Board vide

memorandum dated 07-01-2020.

Whereas the installation of petrol pump near college violates the
(Point-H) as both school & college are educational institutes and

installation of petrol pump near Educational Institute violates Point-H of

CPCB notification dated 07.01.2020.

Dated:- 06.10.2023

Ak | %g e

Assistant Environmental Engineer District Higher Education Officer
HSPCB, Yamuna Nagar* Yamunanagar

f
Sub Divisional Magistrate Additio eputy Commissioner

Jagadhri Yamuna Nagar



